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o 1)  Q.A. 370/98
‘- ~ Raj Kumsr S/O Jai Chand Jha,
o R/O Block-A, Pocket-B,

) - 61, Shalimar Bagh, '
: * New Delhi, os. Applicant

Versus

l. National Capital Territory
of Delhi through its Secretary,
5, Sham Nath Marg, Delhi.

2., The Dy. Director of Education,
Directorate of Education (S-II Branch) ,
Di;t;l;;ict North, Education Board,

De .

Govt, Girls Secondary School,
R-Block, Mangolpuri, -
New Delhi, sse Resgpondents

i

|

i

|

|

|

,?

)f 2. The Principal,
|

|

!

| o

| 2)  Q.A. 2202/97

Krishna Chanaer S/0 Udsi Bhan,

. R/O Libaspur, Jivan Park,
. : Gali No,2, House No. 44,

%/ Delh io s e P{)Dlic ant

Ver sus




5)  D.A. 2037/97

v

1, ~National Capital Territory
of Delhi through the Secretary,
5, Shamnath Marg,.
New Delhi,

2. The Dy, Director of Education (4), -
‘Directorate of Education (S II Branch),
North-Best Hakikat Nagsar,

Delhi,

3¢ The Principal,
Govt., Girls Secondary School,
Sector-I, Avantika, '
Rechini, Delhi-35, e+s Respondents

3) Q.a, 2012/97
Upender Singh S/0 -Bindeshwari Singh

R/O Rz-215/B, Raj Nagar-I,
Palam Colony,

‘New Delhi-45, ‘ ees Applicant

Versus

1. HNational Capital Territory
of Delhi through the Secretary,
S5, Sham Nath Marg,
New Delhi,

2, The Joint Director of Education (A),
Dir;ctorate of Education (S II Branch),
Delhi, ' ' .

3. The Principal,
Govt, Co-Ed. Secondary School
(At present Sarvodaya vidyalaya),
O-Block, Mangolpuri, Delhi. eso Hespondents

4) Q.A. 2010/97

Hemant Kumar S/0 Atma Prasad,

R/O B-226, Mukund Pur, Extn.,
Delhi—45. ©so Ppplicant

Versus

l. National Capital Territory of
Delhi through the Secretary,
5, Sham Nath Marg,
New Delhi,

2, The Joint Director of Education (4),
éslgi: Branch) , Dir. of Education,
e ° -

3. The Pl‘inc ipal, :
Sovt. Girls Secondary School,
~ Khajoori Khas, Delhi-94, _e»» Respondents.

.,
Ramji Singh S/O Bhikhari Singh,

PaP:n%c2t3hY: 82 M9geist

New Delhi-45, .o foDlicant

' - .
i e s
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1,

2,

3.

6)

Ver sus

National Cap 1ta1 Territory of
Delhi through the Secretary,
5, Sham Nath Marg, ‘
New Delhio

"The Joint Director of Education (4,

Directorate of Education (SII Branch),

Delhi,

The Principal,
Govt. Girls Sr., Secondary. School,

Mangolpur Kal an,

Delhi., .. 4se Respondents

C.A. 2076/97

JanérdanfSinEh S/0 Lt. Shri Atal’ B:Lhari Smgh

R/0 B-96, Mu

und Pur,

P.0, Samai pur Badli,- ; )
New Delhi, _ eso Appllcant

1,

2.

8.

7)

Ver sus

National Cap 1tal Territory of
‘Delhi through the. Secretary, .
5, Sham Nath Marg, New Delhi. '

The Joint Director of Edt.cation (a),
Dirﬁctorate of Educaten (SIK Branch) R
Delhi; _

.The Princ ipal,

5ovt, Com=Model Secondary School.

(At present Sarvodaya Vidyalaya),
' O=-Block, Mangolpuri,

Delhi, " ~ eess Respondents

Q.A. 184/98

Dharmender Singh S/O Sukhdev Singh,
R/0 A-217., Haider Pur Village, -
Delhi, " ees fpplicant

1,

2,

3e

Versus

Nat ional Cq: ital Territory of
Delhi through the Secretary,
5, Sham Nat Marg, New Delhi,

The Director of Education (&),
Directorate of Education (SII Branch) R
goi:;.!;-‘:lest Hakikat Nagar,

elhi,

The Princ ipal, e

Govt., Com-lModel Co-Ed Sec. School.

BC-Block, Sulta\puri, v
Delhi, o . ses Respondents
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8) QA 31V 9@_ -
Anil Kumar S/0 Kanhaiya Lal

Delhi-33, eoes Applicant

Ver sus

le NMational Cepital. Territory of
Delhi through the Secretary,
S5, Sham Nath Marg,
New Delhi,

- 2, The Dy. Director of Education,

Directorate of Education (SII Branch),
Distt. North, Education Board,
Delhi,

3.  The vice Principal,
Sovt, Boys Senior Secondary School,
H-Block, Sultanpuri, .
- Delhi-41, .+« . Respondents

9)  Q.A. 278/%8

Rame shwar S/Q Ram Parshad,

R/O Vill, Sakatpura, Distt., Alwar,
Tehsil Mundawar, Raj. eses fpplicant
\ Ver sus

1. National Cgpital Territory of
h Delhi through the Secretary,
S5, Sham Nath Marg,
New Delhi, ' o

2, The Dy. Director of Educatiom,
Directorate of Education (S II Branch),
Distt. North East, B-Block,

Yamuna Vihar, Delhi,

3. The Principal, :
G.B.S.'S.'Vijay Pal‘k, .
Delhi, , ¢+ s Respondents

10) Q.A. 277/98

Nand Lal S/O Shivapujan, _
R/0 B/78 Indrapuri, o ]
JJ Colony, New Delhi, «os Applicant
‘Versus

l. National Capital Territory of
Delhi through the Secretary,
- 5, Sham Nath Marg,
New Delhi, .
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2, The Dy. Director of Education,

Directorate of Education (S II
Distt. North, Education Board,
‘Delhi,

3, rhe principal,
Sovt. Boys Smondary School,-
R Block, Ma’\golpm?i-II,

Branch) 9

New Delhi ..+ Respondents

11) Q.4 279(_98

Gajender Singh §/0 Mangat Singh,
R/O Vill, Suthari, -
P.O. Surana, Distt. uhazlabad

Ver sus

1. National Cap ital Territory of
Delhi through the Secretay,
5, Sham Nath Marg, )
‘New Delhi, Feeio

-2, 'The Dy. Director of Education,

eoe Applic ant

Directorate of Education (SII Bianch) ’

Distt. North East, B ‘Block,
Yamuna Vlhar Delhz.

3. The vice Principal, -

Sarvodaya Kanya Vidyalaka,
Gokulpuri, Delhi,

12) 0.A. 258/98

s s Respondents

Santosh Kumar Pandey S/0 Jagdish Pandey,

R/0 Type-II C-63, DESU Colony,
Near Maharani Bag. Kilokrl,
New Delhi,

Vérsus
1, National Capital Territory of
~ Delhi through the Secretary,
5, Sham Nath Marg, Delhi

2. . The Dy. Director of Education,

eoe Applicant

Directorate of Education (SII Branch),

Distt. North, Education Board,
Delhi,

3. The Principal,

. G.B.S.S.S., BG Block,
vSultanpuri Delhi.

OA. g[98

" vinod Kumar §/0

R/O HsNo.C-56 Gali No.? .'-
Majlis Park, Azadpur, o
New Delhi. o

- ern‘__.isus ‘

¢«es Respondents -

see &)pl icant

WL
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£ Directorate of Education (S 1I- Branch) ’
. Distt, North, Education Board,
Delhi,
3 3.. The Principal,
S Govt., Girls Secondary. School ,
, . -R-Block, Mangolpuri, . .. R e
L ' New Delhi. «++ Respondents
3; 14) 0. A [gz _
“Sudhir. Kumar $/0 Shanker Singh, ‘ _
~ R/O Shakerpur 107 Village, ' :
S - Delh1-34.» SR eee -Applicant
e | VeI‘S.IS | o i _
l. \lational Cq) ital Territory of
- ~ Delhi through the Secretary,
heS . * 5 Sham Nath Marg » ‘~»»
) \New Delhi. Lo
| 2. The Jt. Director of Education (A),
: Directorate of Education (SII Branch) ’
'i » Delhi,- , . e ey
s 3, The Principal, L
- Govt, Boys Secondary School.
y . J.J. Colony, Wazirpur. o
- U Delhi-52, : _ ses ‘Respondents
, : /. o
15) 0.A. 2057[97

S
2,

3.

¢ Hari Mohan S/0 Pooran Singh,
‘ RBRfO HZ/29, Sultanpuri, .
Delhi-41.

5 Sham Nath Marg. Delhi

' National Cap 1ta15'!'err 1tory: of
- pelhl through-the: Secretary,

The Dy. Director of Education, .

Versus

“'National Capital Territory of
Delhi through the Secretary, -

5, Sham Nath Marg, Delh:l.

Delhi.

The Principal,n L

.. Govt, Co-Ed. Middle School.
= Sult.anpurd Majra, oo
Delhi-4.l. , T

" <ee Applicant

The Jt. Dinector of Education (A) s
- Directorate of Education (SII Branch) ,

~
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/
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- Naresh Chand

Bharat Singh /O Ram Rajya Singh,
" R/0 RZ-215/B, Raj Nagar-i, -

Palam Colony, Gali No. 10,
New Delhi-45, o

o Ver sus
1. National Capital Territory of
Delhi through the Secretary,
. 3, Sham Nath Marg, Delhi,

2. The Jt. Director of Education
Dii‘gitorate of Educstion {SII
De 9 : ) oo - ’

3. ' The Principal, . .

- Govt. Com, (Model) Girls Senio
Sei;g:}.dary School, Sultanpuri,
De .

17) o.a. 218/98 ..
R/O A/54, Azadpur,‘.,m].hi;:_

Ver sus

l. ‘National Capital Territory of

Delhi through the Secretary,
S, Sham Nath Mar§, Delhi.

- 2.The Dy, Director of Education,

Directorate of Education (SII
‘Distt. North-East, B-Block,
Yamuna Vihar, Delhi.

3. The Vice Principal, |
Govt, Girls Secondary School,
Vijay Park, New Delhi.

18) 0.4, 244/9%

Rajan Singh S/0 Dhiri Singh,
R/O H.NO. 316. Y‘Blmk.
Gali No.6, Adarsh Erclave,
Prem Nagar-II, Nangloi,
Delhi- 41, ‘ ‘

Versus _
1. National Capital Territory of

- Delhi throujh the Secretary,
-Oe Sham Nath Marg, Delhi. -

- 2'.~::i_‘:‘f-_'éDy.o"wDirectora-ofrEducat?iOntf--"-‘f~~«~~'"
+ Directorate of Education zSII Branch), - -.
... Distt.. "Qr.thr, Educationsoard, o

" Delhi, .

3. The vies principal,
-~ Govt, Comp, (Model) —Gir
© ‘Gokulpuri, Delhiy -~ - -

.ee Applicant

(&),
Branch )" ,

T

sos Re'spohdents_

‘eee .ﬂpplicant. e

Branch) ,

oos Respondents

eee Aoplicant’ ]

rls School, - -
. es.Bespondents




1,

2,
i ” 3.

o f_;éo_)

SR : Ver sus

v Jal Bhagwan 0 Ganga Ram,
R/0 Roshan Vihar, Phase-II,‘
- House No. 80, Najafgarh

New Delhi

,National Cap ital Ter ritory of
Delhi throm{gh ‘the Secretary,

».Sham Na Marg, Delhi,

':'The Dy’ Director of Educatlon, e

L meplicant -

Directorate of Education (SII Branch) ,

Distt, Narth Education Board,
Delhi. :

The principal ’ :
- "‘Govt,:Boys Secondary School, ' -~ il
.~ :R=Block , Mangolpur, . .

""'New Delhl. S A

| g.g. 28y2§_m )

o Pankaj “Kumar, Singh 5/0 Bam Babu. »
~+R/0 Sant Niwas, Chhatrapar rdandir ) -
..New Delhx. s e

1,

2,

3.

21)

ver sus

' National Capital Territory of
- Delhi through the Secretary,

S5, .Sham Nath Marg, Delhi,

Ve Res;)ondents" '

.o .‘ Applic ant

<1'he Dy. Director of Education, -

Directorate of Education (SII Bréhch) ’

‘Distt., North, Education Board

Delhl. o

The Prmc ipal' “ ’

‘ Delh:l

Q A ," 275[93

" Ram Lagan §/0 Darogi Chauras:la,
B/O Karna Vihar, Karari Extension,
Gali No.6 Nangloi Delhi-41

B PO

N -
N o s .

3 _A_~_,2 -

[}

- VErsus

National. Cap ital Territory of

Delhi through the Secretary,

5, Shan Nath Marg. Delhi,

’-"The Dy. Director “of" Education,
"Directorate of Education, SII Branch._
: g‘iusgi North, ;Educatmn Board. s

-

+se Respondents

oo Abpiicén,t‘ .

3
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= 3. " The principal

~ Govt, -Senior Seondary.School, - |
Nithasri, New Delhi, : ««s Respondents

22)  Q.A, 2040097

Raj Bir Singh S/O Samai Singh,

. G/0O Dharam Beer Singh,

A~219, Keval Park, Azadpur,
Delhi"33. o es e Applicant

Versus

1, National C'apital Terriiory of Delhi,
through the Secretary,

2. The Jt, Director of Education (4),
Directorate of Education (SII Branch),
Delhio L . : . .

3. The Principal, ‘
Govt. Boys Secondary School,
J.J. Colony, Wazirpur, .

Delh i. e oReSpondents

. 23) Q.A. No,252/9%

Karan Singh S/o Shri Hari Ram

R/o Rz~ 2i58, Raj Nager-I

Palam Colony,

New Delhi-lS. ) . ce @ @Plicant

VS.

1. = National Gapital Territory of Delhi
thmugh the Secretary, .
5, Sham Nath Marg,
New Delhi, '

2. The Dy. Director of Education
Directorate of Education (SII Branch)
Diigt.. North, Education Board
Delhi,

3. Vice Prin'cipal
Govt. Girls Senior Secondary School
Mandoli, Delhi., «.os Respondents,

. Presents.

Shri U.Srivastava, counsel fof the applicants.
in all the oOas. : o

Ms. Richa Kapoor for Smt. Avnish Ahlawat,
counsel and Shri Vijay Pandita, cownsel
for respondents in QA No, 276/%B, .

Fon—
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ORDER

shri Justice K. M. Agarwal s

In all these 0.As8., the applicants havs mads a

prayer for directing the respondents to pay subsistenci
a;lgwance with consequential benefits pending
conclusion of cé&minal trial for offences under
Sections 420, 468 and 471 read with Section 34 IPC

on the basis of FIR No. 263/97,

2, It appears that on the basis of fake

< appointment letters, the applicants in all these
Cases usre successful in getting smployment with
the respondents a# Class IV employees.'  There was .
some complaint that the applicants had secured
employﬁeni on the bgsis>of bogus appoiﬁtnent letters,
and on that basis FIR No. 263/97 was registered by
P.S. M;;golpuri for offences under Sections 420,

. 468 and 471 read with Section 34 IPC against the_

« : ’ applicants, Upon inquiry, the respondents alsc
came to know that nro sppointment letters wvere issued
in favour of the applicants by the cbmhetent

i authority and that on the basis of fake:20cumenta .
they were succesafdl in ebtaining employment vith
the respondents. Accordingly, their services were

_ term@nated and, therefﬁre, they have filed the
aforesaid Original Applications for the aforesaid

reliefs.

3. The learned counsel for applicants

i P ) sublitted that in Ved Pal ve. National Capitel

-~ | Territory of Delhi (G.A. No. 300/97) decided on

00.06ﬂtd.




: \
1
4 )
20.11.1997, this Bench mede the follewing directions

in the case of a similarly appointed employee of

the respondents 3 _

"4, yithout going inte the merits on the
question of delay, we consider that this
case cap be disposed of by granting
apprcpriete relief, The following
directions are issued $=

(1) . The respondents shall reinstate the
applicant forthuith without any
benefit of past service including
arreers of payment,

(ii) Respondents are at liberty to snguiry

<. . into.o allegation against the
applicant after giving an opportunity
to the applicant in accordance with
law and thereafter on the basis of
enquiry report, appropriats orders
may be passed by the respondente,

~

~

It is made clear that the pefiod bstween

the date of discharge and date of reinstatement
need not be considered to be as period spent
on duty sven if the applicant is exonerated

in the departmental snquiry., with this |
view, the O.A. is disposed of."

& It wvas further submitted tha:t the afa €said
. order has been challenged by the official respondents
in the High Court by filing a Civil writ Petition,
which ié pending. It was submitted that operation
of order dated 20.11.1997 in OA No. 300/97 of‘the
Tribunal was stayed by the Delhi High Court.
Accordingly, it was submitted that these applicationa
may alsc be disposed of acccrdingly and thse
i2~v//reapondenta hsr-in may file Writ Petitions -n§

ssetOntd, A\



- '::Tribunal. Ce

:i:fuere nade by the Tribunali

M”Eapplicant therein uas d;echatged fron service oni

wf”zo 11,1997, R

‘C tain stay of operation of euch ordera 0f:th95:{?3§:: 

15. The learned ccunsel fcr raspondents¥55f3"'f'

submzttad that in view- of the dec1sxons of tha;f

Supreme Court in Unicn of India VS, atiEal Saroj,
(1998) 2 scc 574 and State of n P. vse Shzan .

fEEEEEi; (1996) 7 SCC 118, and ocne decisicn of the;:_ﬂ

Tribunal in Sanjiv Kumar Aggarua VSe union of Indig;.-

" ATR 1987 (2) CaT 566, Ao such relief as uas granted
. .:te the applicant in. oa No.-300/97 by - this Tribunal

"ican be granted to the present appllcanta.g:** B

6. - The aforesaid directions in BA No. 300/97~,f
‘av;the ground that tha'

certain serious allegations without holdxng any ‘

inquiry ‘as contemplated under Article 311 (2) of

the Constitutlcn.‘ It appears that the learned

Members of the Divisicn Bench constztut:ng the Banch N

'1'that passed the order in OA No. 300/97 did not

" notice the aforesaid tuo decisions of the Suprame

Court and one earlxer decisinn of this Tribunal,

)  Aad -
_uhich vould go to aa*hfhat if employment 13 found to

,have been secured by fraud on ea some such basie'
20

-like the one of secur;ng enployment .on the baais of

- fake appo;ntment 1etter, inquiry under Article 311 (2)

of the Constitution 13 nat neceasary.A Undcr these:‘
circunetances, ua are not bound by the aforeaaid

decision of this Tribunal in DA Ne. 300/97 dated

”re"of tha vieu that a11 theoo




- — -

e

LBl

applications deserve to be dismisssd in the light

of the aforesaid decisions of the Supreme Court and
the earlier decision of this Tribunal citsd by the
learned counsel for respondents. If so advised, the
applicants may challenge this order before the High
Court by filing writ petitions. They cannot urge that

as OA No. 300/97 decided by the Tribunal, these

44/0':.\
O.A.s be alsq&decided and the respondents be forced
to go to the High Court and obtain atéy of operation

of this order,

7.  In the result, all these applications

-fail and they are hereby dismissed. We mzke Ao

order as to costs because all the applicants appear

to be very poor people. o

i

S

( Ke M. Agarwal )
Chairman -

(o T F‘*M”j B

) ((I ér
N : h
PRITAM SINGH | '“flﬁ[??/
Court Officer
© oal Administrative Ty, L ’
Principal ke ¢
wWdaot l‘lOUb‘c, I\q. el




